3211 Re. Motion for
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and what 18 not their junisdiction
Otherwise, I do not find any eni to
these questions that come in I dis-
allow them, on a wrong impression
sometimes I have to be very caic-
ful regarding these matters Now,
so far as this matter 1s conccrned,
irrespective of the question whethet
it 1s within the jumsdiction of the
Central Government or not, thc¢ hon
Mimister will place the facte bcfore
this House In the meanwhile I
would like to know a< to what exact-
ly the scope and jurisdiction of the
Central Government 15 in regaid to
thes¢ matters

Shr1 & M Banerjee My cubmission
18 that the matter be referrcd to the
Commerce and Industry Muouster T
never wanted any  statemen. {rom
the Labour Minister There 1~ no
mndustrial di pute as such  but the
Mill s closed down So, t'i« Com-
merce and Irdustry Muster should
make¢ a statement

Mr Speaker Do the Commeaice
and Industry Minister com¢ into the
picture?

The Munwster of Commerce and
Industry (Shri Lal Bahadur Shastri)
It v a jute mill Pethips thc hon
Member fcels that the Commerce ind
Indust.y Ministry should take some
mterest in 1t I cannot answer you
on the legal postion I cannot tcll
you anything on that But mn <o tar
as thiy particular mill 1s concerned
wr hine not been givin any offic al
mformation In Septumber last the
mills approached us and sawd that they
were facing certain difficultics We
sent the Jute Commu ~on~r there
and he went mnto th¢ mattcr and
gave them some advice Then thev
said that they would accept his
advice and implement those sugges-
tions I do not know what thev
have done <o far but till now neither
the mills nor the State Govern
ment had given us any definite infor-
mation on this matter
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Shri 8 M. Banerjee: I do not think
that the advice from the Jute Com-
missioner was to close down the
mlls

Mr. Speaker. I would advise the
hoh Members who are interested
first of all to wnte to the Minnter
or talk to um and then if they agiec
that further mvestigation 1s necessary
I will certainly allow thdat and give
opportunities to Members If t 15
such a small mattaa which cin be
settled without coming nto this
House, 1t 1s all right If 1t 15 purely
a Statc matter I w'll allow them to
go to the State or thcir countel-parts
may take up the matter with the
State Governments Now, I am not
called upon to give my consent The
previous order  disallowing this
motion will stand

Shr1 S M Banerjee Will <ome
sort of mnformation be given to us?

Mr Spenker Yes the hon Deputy
Minister of Libour said <o

1207 hre
PAPERS LAID ON THE TABLE

AC110N 1AKFN BY GOVFARNMEANT OV
ASSURANCFS

The Mmster of Parliamentuy
Affair* (Shr1 Satva Narain Smha) |
beg to lav on the Table, a copv of
each of the following statemonts
showing th: action taken by the Gov-
ernmemt on Vvarious  assurances pro-
mises a1d undertaking< given bv the
Mmistcr  during the various Sessions
of Second Lok Sabha —

(1) Supplementary Statement
No II--Sixth Session, 1958
(See Appcndix II, annexure
No ™)

(1) Supplementary Statement
No VI—Fifth Session, 1958
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Mntter of Urgent Publc
Importance
{Shr: Gatya Narain Sinha)

fSee Append x II, annexure
No 78)

(au) Supplementary Statement
No XV—Fourth Session 1958
(See Appendix II annexure
No 179)

(1v) Supplementary Statement
No XVII—Third Session, 1957

(See Appendix II annexure
No 80)
(v) Supplemeniary Statement

No XXI-—Second Session
1857 (Sce Appendix II an-
nexure No 81)

NoOTIFICATIONS ISSUED UND¥R CINE-
MATOGRAPH ACT

The Mnister of Information and
Broadcasting (Dr Keskar) I beg to
.lay on the Table under sub-scction
(3) of Section 8 of the Cinematogiaph
Act, 1952 a copy of each of the fol-
lowing Notifications —

(1) GSR No 42 dated the
10th January, 1959 making
ceriaip further amendment to
the Cin ma‘ograph (Censor
ship) Rules, 1958

(1) GSR No 166 dated the 7th
February, 1959 (Placed n
Lxbrary See No LT 1254
59)

1208 hrs

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

ALLBGED REFUSAL BY STATE TRADING
CORPORATION TO SUPPLY CAUSTIC SODA
TO A CERTAIN ASSOCIATION

Mr Speaker Now the calling at-
tention notice, Shr1 Patel

The Minister of Commerce (Shri
Kanungo). It 1s a fairly long state-
ment running to about a page and a
half Shall I lay 1t on the Table”

Mr. Speaker: But hon Minister 1s
not Patel I am caling Mr Patel
Now Shn Ghodasar also 1s not here
The hon Minister may lav 1t on the
Table

Shri Kanungo Sir 1 beg to lay 1t
on the Table [See Appendix II An-
nexure No 82]

1209 hrs

RAILWAY BUDGET—GENERAL
DISCUSSION—contd

Mr Speaker The House will now
tak¢ up further discussion of the
Railway Budgct A number of hon
Membere would like to speak Shn
Frank Anthony

Shn T B Vittal Rao (Khammam)
Yesterday somcbody was on his legs

Sardar Hukam Singh (Bhatinda)
Yesterday, Shrn M S Murty was
speak ng and he has to continue his
spuech

Mr Speaker a1\ wel Then he
mav contmnuc his wech 1 will call
Shr; Fiankh Arthony next and then
Dr Krishnaswami

Shri M S Murty (Golugonda)
Mr Speakcr, I was speaking ycster-
day ibout the formation of a new rail
Iink 1n Andhra Pradesh I also spoke
about th, doubling of the line up to
Bhadrachalam I would be failing 1n
myv duty if I do not put forth some
of the urgent needs of my constitu-
cney  Waltan  station 15 a junction
between the South-Eastern Railway
and the Southern Raillway and Visa-
khapatnam 1s a developmng town and
1t 1s bccoming  internationally 1m-
portant The Waltawr railway station
has not been developed since the last
30 years There 18 only one platform
in the station and the tramns do not
come In time there, since every tramn
has to stop at the outer distant signal
I request the Railway Minister to
take note of this and see that a double-
platform s comstructed there so





